
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

(SOUTHERN ZONE BENCH, CHENNAI) 

 

Original Application No. 71 of 2021 

BETWEEN 
 

Tribunal on its own motion-SUO MOTU Based on the News item in the New 

Indian Express Newspaper, dated 10.02.2021, “Oil Leak from Titanium factory 

hits Thiruvananthapuram Coast, Public barred from affected stretch”. News 

item in the Hindu, dt: 10.02.2021, “Furnace oil from Titanium factory Spills 

into sea”. News Item in Mathrubumi, English edition Dt: 10.02.2021,” Glass 

furnace pipe bursts at Titanium factory in TVM, Oil leaked to sea”.   

                     ...Applicant 

 

AND 

 

The Chief Secretary, 

Government of Kerala, Gov. Secretariat, 

Thiruvananthapuram – 695 001 and 9 Others        ...Respondents 

 

 

 

 

 

 

DETAILED INSTRUCTIONS SUBMITTED BY THE 8TH RESPONDENT 

 

 

 

 

 

 

 

 

 

 

M/s. E.K.KUMARESAN 

Counsel for  R1 to R4, R7 & R8 

Standing Counsel for State Government of Kerala 

NGT(SZ) Chennai Bench 

 



2 
 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  

(SOUTHERN ZONE BENCH, CHENNAI) 

Original Application No. 100 of 2021 

BETWEEN 
 

Tribunal on its own motion-SUO MOTU Based on the News item in the New 

Indian Express Newspaper, dated 10.02.2021, “Oil Leak from Titanium factory 

hits Thiruvananthapuram Coast, Public barred from affected stretch”. News 

item in the Hindu, dt: 10.02.2021, “Furnace oil from Titanium factory Spills 

into sea”. News Item in Mathrubumi, English edition Dt: 10.02.2021,” Glass 

furnace pipe bursts at Titanium factory in TVM, Oil leaked to sea”.   

                     ...Applicant 

 

AND 

 

The Chief Secretary, 

Government of Kerala, Gov. Secretariat, 

Thiruvananthapuram – 695 001 and 9 Others        ...Respondents 

 

DETAILED INSTRUCTIONS SUBMITTED BY THE 8TH RESPONDENT/ 

DISTRICT COLLECTOR, THIRUVANANTHAPURAM 

 

 The 8th respondent respectfully submits his detailed instructions as 

follows: 

 1. The 8th respondent submits that, on the information received at 

the District Emergency Operation Centre, in Collectorate, Thiruvananthapuram 

about the leakage of about 2000 liters of furnace oil from the Travancore 

Titanium Factory, Thiruvananthapuram on 10/02/2021, directed to the 

Factory authorities to take immediate steps to prevent the spread of oil and 

other safety measures. Subsequently, the Travancore Titanium Products Ltd 

authorities informed, it had taken immediate action to stop the flow of oil and 

replace the leaked oil. 

 2. The 8th respondent submits that, the State Pollution Control Board 

and the Indian Coast Guard were directed to take all necessary steps to 

prevent oil spills. In addition, instructions have been issued to the district 

tourism promotion council, not to temporarily allow tourists to enter the beach 

where the oil spill occurred. As directed, the factory authorities promised that 

they will conduct an internal investigation and submit a report on the oil spill. 

 3.   The 8th respondent submits that, the areas affected by the oil spill 

have been visited by the District Collector and the Deputy Collector of the 

Disaster Management, Thiruvananthapuram and the situation has been 

assessed directly. Accordingly, Travancore Titanium Products Limited 

Company and related departments have been directed to take disaster 

mitigation measures. 
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4. The 8th respondent submits that, the factory authorities informed 

that immediate measures to prevent pollution are being taken on a war footing 

and all safety measures have been put in place to remove the sludge despite 

the interruption of this activities due to the opposition of the surrounding 

residents and an Emergency Response Team led by the General Manager has 

been formed to prevent such fuel leakage. 

5. The 8th respondent submits that, the oil and sludge mixed in the ditch 

connected to the sea from this factory could not be completely removed dt1e to 

the local resistance. Based on the steps taken to find a complete solution in 

consultation with the public, it was decided to call a meeting along with 

representatives of the peoples, action committee leaders, Company authorities 

and officials of concerned Government departments shortly. 

6. The 8th respondent submits that, Necessary steps are being taken to 

find a complete solution in consultation with the public. It was also decided to 

convene another meeting on 25.02.2021 for resolving the immediate solution in 

this regard. All the above facts are reported for favour of necessary action. 

7. The 8th respondent submits that, details of above mentioned are 

attached here with. (Annexures). 

 8. Therefore it is most humbly prayed that this Hon’ble Tribunal may 

be pleased to take the said detailed instructions submitted by the district 

collector, thiruvananthapuram District and thus render justice 

 

Dated at Chennai on this the 09th day of June, 2021. 

 

 

 
(E.K.Kumaresan) 

Counsel for R1 to R4, R7 & R8 

Standing Counsel for  
State Government of Kerala 

NGT(SZ) Chennai Bench 
 

 

 

 

 

 

 



 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

BEFORE THE NATIONAL GREEN 

TRIBUNAL (SOUTHERN ZONE) 

CHENNAI 

O.A.No. 100 OF 2021 

 

BETWEEN 
 

Tribunal on its own motion-SUO 

MOTU Based on the News item in 

the New Indian Express Newspaper, 

dated 10.02.2021, “Oil Leak from 

Titanium factory hits 

Thiruvananthapuram Coast, Public 

barred from affected stretch”. News 

item in the Hindu, dt: 10.02.2021, 

“Furnace oil from Titanium factory 

Spills into sea”. News Item in 

Mathrubumi, English edition Dt: 

10.02.2021,” Glass furnace pipe 

bursts at Titanium factory in TVM, 

Oil leaked to sea”.    

       

             ...Applicant 

 

AND 

 

The Chief Secretary, 

Government of Kerala, Gov. 

Secretariat, 

Thiruvananthapuram – 695 001 and 

9 Others        

...Respondents 

 

 

 

DETAILED INSTRUCTIONS 

SUBMITTED BY THE 8TH 

RESPONDENT/ DISTRICT 

COLLECTOR, 

THIRUVANANTHAPURAM 

 

 

 

 

M/s. E.K.KUMARESAN 

Standing counsel for Kerala (SZ) 

Counsel for R1 to R4, R7 & R8 
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